k

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL JAIPUR BENCH, JATIPUR

‘ Date of ‘order: 11.09. 2001

" OB No. 401/2001 with MA No.296/2001.

Vlnod Kumar Yadav g/o Shri R.L. Yadav

Vikas Rana s/o Shri‘H.R,Rana
Dinesh Sharﬁa g/o Shri shiv Raj Sharma

[ ' Manog Sharma - s/o thl B.L.Sharma _

All the appl:cant= have appeared in the examanatlon on

recruitment cf Graduate Engineer Junior Telecom Offlcer —‘2OQ1 cf the -

.Bharat Sanchar Nigam Ltd. Jaipur .

Vi
s

the Adeanfratlve Tr1buna1q Act,

quas

" ..Applicents

'Veréue L ~
1. "Unlon of Ind1a through its qecretary, Department - of
Telecom, Govt. of India, Sanchar Bhawan, New Delhi. |
2; P : Bharat Sanchar Nigam Limited through its .Chief General
AA ~ Menager, Govt. of India, Sanchar.Bhawan, Ashck Read, New
S Delhi. B
3.f Dy. G@neralAMaaager'(Admihistraticd) and Controller of
Exemination; Bharat Sanchar Nigem Ltd;, 0/o the Chief
’ - General Maﬁager TeIecom,jRajasthan Circle( Sender Pate1
! ~ Merg, Jaipur p |
‘.. Respcndents
“Mr.

Arvind Bhardwaj, counsel for the applicants

" Hon'ble Mr. S.K.Agarwel, -Judicial Member

“Hon'ble Mr. S.A.T.Rizvi, Administrative Member

ORDER

4 Per Hon'ble Mr. S.K;AGARWAL, Judjcial-Member

In thie Crlglnal Appl]catlon f:led under qectlon 19 of

1985, prayer cf the appl:cant= is to

h th
<] requt at. Ann. A4 and tc- dzrect the reapondent< to remcve a1l




[t
o
-

2.

. 3.

the - ambigu1t1e : latchesA and

contradictions in

recruitnent and further d1rect1ons are =ought to re—process ‘the entlre

counsel for

‘selection proceedings,

the t1me " of hearJng for admlss10n,

the 1earned

~the 'process of'

the appllcant =ubm1ts that appllcants ere w11]1ng to flle

representat:ons tc respondents and thlS OR may be dlsposed of/dec:ded

at this stace by glv1ng nece sary dlrectlone to the respondents tO

decide/dispose of the representatlons flled by the app11cants within a

respondent s

month from

speoified perlod by a reasoned ans speaklng order.

.

-~

-

that in case applicants file repre=entat10nq w1th1n cne -

"In view of the subm:ss1cn= made before us, we dlrect ‘the -

the date of pusslng of thls'order then the same nay e

decided/dlcposed of w1th1n three monthe from the date of rece1pt of

such representations'by'reasoned and Speaklmg order.con51der1ng the’

grleVance of the appllcants as per. rules/procedure. If the appllcantq '

feel aggrleved by the dlsposal of such representatlon, they w111 be at

liberty. to approach the prcper fcrum, if they s0 adv1sed.

4.’

stage of agmissicn.

acccfdingiy;f

($.A.T.RIZVI)

Adm. Member

/(s 0E

- R S o -Judl.Member

..With the above,directions this. OA is-diSposed of at the

;MiSC.-Applicaticn annexed with this OA stands diposed of

do

AGARWAL)



